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DR. SASMIT PATRA: Sir, | would like to know from the hon. Minister as to
why we are not providing the Numligarh Refineries Limited to a strategic buyer.
Instead, we are transferring the management control to a Central Public Sector

Enterprise. Is there a specific reason behind?

SHRI ANURAG SINGH THAKUR: Sir, it is a very relevant question. NRL is a
separate and legal entity. If you look at the Kochi Refinery, it is an integral part of
BPCL whereas this is a subsidiary. Because of geo-strategic location and the
expansion plan of the NRL where an investment of 322,000 crore will go in, it is
going to further enhance its production. Due to geo-strategic location, it is important

for India and that is why it has been given to a CPSE. The option is that.
SHRIMATI NIRMALA SITHARAMAN: Sir, can | add a sentence?
MR. CHAIRMAN: Yes, please. The Cabinet Minister always has a right to add.

SHRIMATI NIRMALA SITHARAMAN: Thank you, Sir. The question is very
relevant. Here, the crude of Oil India Limited or the Assam crude is essentially
refined in the NML. Because there is a logistical and scaling up provision also, it
has to go through that refinery and that is one of the considerations. More

importantly, it is a part of the Assam Accord. So, we want to respect that sentiment.

DR. L. HANUMANTHAIAH: Sir, due to a change in the ownership after
privatisation, is there a job loss in the company? Would the benefits, which the

employees are getting, continue even after the change of ownership?
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MR. CHAIRMAN: Next Question.
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Hiring of vehicles by Government offices

t*231. SHRIMATI VIPLOVE THAKUR: Will the Minister of FINANCE be
pleased to state:

(@ whether it is a fact that various Ministries/Departments/Subordinate
Institutions of Government hire vehicles from different travel agencies;

(b) if so, the detail thereof;

(c) whether it is also a fact that most of the vehicles hired by Ministries/
Departments/Subordinate Institutions are not authorised for commercial use thus
causing a huge loss of revenue per month to Government; and

tOriginal notice of the question was received in Hindi.
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(d) if so, action Government is considering to prevent such a corruption?

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE (SHRI ANURAG
SINGH THAKUR): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. It is fact that Ministries/Departments/Subordinate
Institutions hire vehicles from various outsource agencies. As all Ministries/
Departments are hiring outsourced vehicles according to their respective functional

requirements, no centralized data is maintained by Ministry of Finance in this regard.

(c) and (d) As per General Financial Rules 2017, Rule 149 the procurement of
Goods and Services (including hiring of vehicles) by Ministries/Departments is
mandatorily to be made through Government e-Marketplace (GeM) which aims to
enhance transparency and efficiency in public procurement. Further, as per GeM terms
and conditions for hiring of vehicles, the vehicles to be hired should be registered

as a commercial vehicle in the same State as the service is requested in.
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Tl ¥ I €, 9ol g9 8 oiel AR | SR o g Sir, this Government
e-Marketplace is the idea of Shri Narendra Modi to bring in more transparency into
the system. That is why, to facilitate the online procurements for the common use
of goods and services, this has been put in place. What has been the achievement
so far? Sir, the key highlights of Government e-Marketplace are that the number of

buyers...
MR. CHAIRMAN: You have already given it in the answer.

#t 3RTT Rig oty Wl SN, I8 @RT R H T T8l 21 1 will take

just thirty seconds. The number of buyer organisations is 40,960; the number of
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sellers and service providers is 3,06,619; the number of products is 15,60,076; the
number of services provided is 20,619; the number of orders placed is 28,55,597;
the transaction value is ¥40,432 crore. As far as your question is concerned, Madam,
this brings in more transparency. Only those companies which are registered locally
and have the commercial numbers for the vehicles are being taken under this.

MR. CHAIRMAN: The second supplementary question.
SHRI ANURAG SINGH THAKUR: Sir, the demand is...

MR. CHAIRMAN: Thakurji, you have to keep in mind what | said. You have
given an exhaustive reply. Still she asked...

SHRI ANURAG SINGH THAKUR: Sir, the demand is given by the Departments
in the allocated Budget.

#reh fawa oty W), # "R H#E S 9 el @mEdl € f commercial
vehicles &1 S 29 8, 98 QT BT €1 s SITE &I Wil misuse BIAT %,
private AR & ¥ BT ¥ 3R & revenue T loss @1 ®, @RI HMET HAT Sff 39
g A T B2

it oI RiT S|y W), W B PR gl Hl Ed § SR '8F W
AT Bl ANT S B ARY T dN, A SAIGT W1 §, Fifdh T8I T commercial
vehicles &% number plate &1 I registration W, $HH $Had Sl ®I o HI
I @ TS T AP S guidelines €, SH IE FeT clearly specified 1 Si
departments Government e-Marketplace WX SIT&? vehicles hire &=d &, STH
competition BIdT & 3R reverse bidding & &I ¥l

ot Jurufer Uee SR 232
Data on female foeticides

*232. SHRI NARESH GUJRAL: Will the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(@ whether Government is planning to conduct any nationwide survey to
maintain gender-wise data of foeticides, if so, the details thereof;

(b) the steps taken by Government to check the implementation of the



